289 Message From

(1) A copy each of the' following
Notifications (Hindi and English’ ver-
sions) under sub-section (3) of séction
25 of the ‘University Grants “‘Commfission
Act, 1956 :(—

(i)' The Uhiversity Grants Com-
mission (Terms and Condi-
tions of Service of Employees)
Rules, 1983 ‘'published in
Notification No. G.S.R. 433
(E) in Gazetté¢ of India
dated the 19th May, 1983.

(i)' The University Grants Com-
missiofi (Récruitment) Rules,
1983 Published in Notifica-
tion No. GG. S. R. 434 (E) in
Gazette of “India dated the
19th May, 1983.

(Placed in Liberary. sece No. LT-6889/83)

(2) A copy of the Annual Acconts
(Hindi and English versions) of
the Sangeet Natak Akademi,
New Delhi, for the year 1981-
82 together with Audit Report
thhreon.

(3) A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men-
tioned at (2) above.

(Placed in Liberary. see No. LT-6890/43)

"PROF.  MADHU DANDAVATE
(Rajapur) : What “about” the” pending
point of order ?

MR. SPEAKER : Which is the pend-
ing poirt of orders ?

PROF. MADHU DANDAVATE :
You are supposed to give the ruling.
Yesterday, Mr. Deputy “Speaker “had
hold over our point of order.

MR. SPEAKER : I have already
given my ruling.

PROF. MADHU DANDAVATE :
You have not given your ruling asyet.
Yesterday, he had annouced that it was
referred to you.

Do’ Fref i e
& qror @ w7 fear 1 83 @
ezdr frar & 1 (waae)
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“"PROF." MADHU  DANDAVATE :
I shall hand ™ over  the *matérial to'you.
I will discuss it with-you in the chamber.
You don’'t give the ruling.

' et AERA ¢ ‘
I will try to wuphold the Dbest tra=

ditions of this House.

PROF. MADHU DANDAVATE :
We shall discuss this matter with you in
your Chamber.

MR. SPEAKER : No. It is all right.
I have already done it.

12.34 hrs.
YISVA BHARATI' CAMENDMENT - BILL
(i) Report OF Joint Committee
SHRIMATI KRISHNA  'SAHI

* (Begusarai): I bes to lay om the Table a
~copy of the Report  (Hindt and English)

of the Joint Committee of' the 'Houses
on the Bill further to amend ' thé Visva-

‘Bharati Act, 1951.

' (ii) Evidence Before Joint Committee

SHRIMATI KRISHNA "SAHI = I
beg to lay on the * Table a copy of the
record of evidence (Volumes 1'and II)
tendered before the Joint Committee of
the Housés on the Bill furthér toamend
the Visva-Bharati Act, 1951.

+ 12.36 hrs.

MESSAGE FROM RAJAYA SABHA

SECRETARY : Sir, I have to report
the following message - received from the

“Secretary-General of Rajay Sabha :

“In accordance with the provisions
of rule 127 of the Rules of Proccdure
and Conduct of Business in “the
Rajya Sabha, I am directed to in«
form the Lok Sabha that tHe Rajya
Sabha, at its sitting  hetd on the
17th August, 1983, agreed without
any amendment to the Arms (Amend-
ment) Bill, 1983, which was passed
by the Lok Sabha at its sittting' held
on the 10th August, 1983.”"



